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 INDUSTRIAL LICENCES FOR BIHAR 

744. SHRI BINDESHWARI PRASAD SINGH : 
Will the Minister of INDUSTRIAL 
DEVELOPMENT be pleased to state : 

(a) the number of pending cases relating to 
industrial licences forwarded by the Government of 
Bihar ; 

(b) the number of such cases relating to (1) 
Public Sector, (2) Private Sector, and (3) Joint Sector 
; and 

(c) by when these cases are likely to be finalised 
?] 

 

 
t[THE DEPUTY MINISTER IN THE MINISTRY 

OF INDUSTRIAL DEVELOPMENT (PROF. 
SIDDHESHWAR PRASAD) : (a) Applications for 
industrial licences are normally submitted by the 
parties concerned direct and are not forwarded by the 
State Governments concerned. However, 99 applica-
tions for industrial licences regarding industries in 
Bihar are pending. 

(b) 5 applications relate to the public sector and 
the rest tu the private sector. 

(c) Consideration of industrial licence 
applications necessitates fairly detailed examination 
of various aspects of the proposals and the disposal of 
particular applications often takes considerable time 
due to various factors. However, every effort is made 
to finalise the disposal of each application as 
expeditiously as possible.] 

COMMITTEE TO ENQUIRE INTO THE WORKINO OF 
GOVERNMENT-RUN MILLS 

745. SHRI SHYAMLAL GUPTA : Will the 
Minister of INDUSTRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be pleased to state 
: 

(a) whether the Report of the Committee 
appointed by Government to enquire into the 
working of Government-run mills and to suggest 
remedial measures for making these units 
economically viable has been received ; and 

(b) if so, the details of the recommendations 
made and whether Govenment have examined these 
recommendations ? 

THE DEPUTY MINISTER IN THE MINISTRY 
OF INDUSTRIAL DEVELOPMENT (PROF. 
SIDDHESHWAR PRASAD) : (a) and (b) A 
Committee was set up by the Ministry of Foreign 
Trade to examine the management of Cotton Textile 
Mills taken over by Government and the 
organisational set up of the National Textile 
Corporation and the 'Auihorised Controllers'. The 
report of the Committee, which was submitted in 
April, 1972, is under consideration of Government. 


